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CENTRAjL «INL3TiriATIVE TRIBUN/^, ffilNCIPAi- BENCH

NEW DELHI,

.R.A.a45/94 in CCP il/93 in
0,A.No^S82 of 1990

New Delhi, this, the d ay Of Mays 1994.

HON' BLE NtRl

HON« BLE MR

JUSTICE V.3.M,UIMATH, OiAIRfsAAN.

B-N.DHajIxDlYAL, MBABERC a)

Khiyali S/O Shri Dumroo,
last working as Khalasi in the
0/0 BV. I., Tuglakabad, Northern
Railway, New Delhi aijid resident
of Jhugi No, 57, Neela Gumbad ,
Nizamuadin, New Delhi. Applicant

V5

General Manager,
Northern Railway,
Barcda House, New Delhi, Respondents

OF D E R( by etccula tion )

This Review Application has been filed for

review of judgment dated 2.4,1993, delivered in

CCP No, 11/93 in Q, A» No;'682/90, The main ground

taken is that the applicant was never asked to

produce the certificate given by the Safdarjung Hospiial,
nor any documentary evidence was produced, to show

that Appellate Medical Board was constituted and nor
any copy of Medical Report of the Appellate Board was
produeed before tiie iurt. It has also been averred
that this Tribunal relied on verbal submissions made
by the learned counsel for the respondents on the
gr«and that " there la no go^ reason not to accept it|-.

In the judgnient dated 2,4.1993. it has been2.

noted thafwhen the matter came on the last occasion
the petitioner having :been present before the Tribunal
had directed authorities to take him fr«. ti.e
Tribunal premises itself
Vnat was done and tlie medical report has been
Placed for our consideration. Ibe report is dated Si,

it
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and shows that the petitioner was examined ar^l his

vision was found not

n

hearing of the OCP,

was -Uiat there was a

3, In view of ab

face of the judgment
1

review application is

( B, N.Qhoureiiyal )

V MBABER( A)

coming coming upto the standard

for G-i category," If the applicant had not been

examined by Ihe Medical Board, the learned counsel

for the petitioner h^ ample opportunity to bring it

to the notice of the Tribunal, during the final

T he only plea raised by hicn

delay in re-instatemenU

o/e, no error apparent on the

las been brought out and the

hereby dismissed^'

1 '

( V. S,Malimath )

CHAIRMAN.


